
Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Comptex l! Sitt< Factory Road
Transport Nagar, Jammu, 180 00611 Rajbagh, Srinagar, 190 008

Tel - 019'l-2476927; mail - membersecretaryjkspcb@gmail.com

The Consuttant (Judiciat)
Hon'ble National Green Tribunal (P.B)
New Delhi.

No. JKpCC/NGT/1 37t 3316 - 37 DL.LL-5-2024.

Sub: - Hon'bte NGT Order dt. 13-03.i2024 in O.A No. 253/2023 titted Raja

Muzaffar Bhat v/s Union Territory of Jammu and Kashmir & Ors.

Ref.: Hon'bte NationaI Green Tribunat order dated 13-03-2024.

Sir,

In comptiance to Hon'ble National Green Tribunat Order dt. 13-03-

2024 in O.A No. 253/2023 titted Raja Muzaffar Bhat v/s Union Territory of

Jammu and Kashmir & Ors., kindtyfind enctosed the Comptiance Report of J&K

Pottution ControI Committee.

It is requested that the Comptiance Report may kindty be taken on record

and ptace before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct: (As above).
(Ghans KAS

Member Secretary 22'5')+
J&K PCC.

L sh. Parth Awasthi, Standing counsel for J&K Govt. in Hon'ble NGT matters
in New Delhi, for information and necessary action. This is in reference to
Govt. of J&K Order No. 8495-JK(LD) of 2022 Dated L2-tO-2022.
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Appli(ation No. 253 of 2023

IN THE MATTER OF Raja Muzaffar Bhat V/s state
ot Jammu & Kashmir & Ors.

Comptiance Report on behau of ,ammu and Kashmir Potlution Controt
Committee pursuant to Hon'bLe National Green Tribunat Order dated 13-

03-2024 passed in OA No. 253 ol 2023 titted "Raia Muzaffar Bhat V/s state
of Jammu & Kashmir & Ors".

Background:

That the Hon'bte NationaL Green TribunaI vide order dated '13-03-2024 in

OA No. 253 of 2023 issued following directions: -

"Hence we Direct J&K PCC to fite a fresh action taken repoft by e-

mail at judicialngt@gov.in preferabLy in the form of searchable

PDF/OCRsupport PDF and notin the torm of image PDF indicating

the action for recovery of EC of Rs. 8, Lacs already imposed on

the Municipal Council, Poonch and further action to impose the

EC for subsequent violation after November, 2022. The J&K PCC

is also directed to disctose the penal action which has been taken

against respondent no. 6"-

ln comptiance to the aforesaid order of the Hon'bte NGT dated 13-03-

2024 in OA No. 253 of 2023, the Action Taken Report of the J&K Pottution

Control Committee is submit as under:
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1 . That Directions were issued to the Chief Executive Officer, Municipat

Councit Poonch, under Sotid Waste Management Rutes 2016, Ptastic

waste Management Rul.es, 2016 and Bio-medical. Waste Rutes, 2016

observed J&K Non- biodegradabte Materiat (Management, Handting

and Dlsposat) Acl,2OO7. The Chief Executive Otficer, Municipal

council. Poonch was directed vide No. .JKPCc/oA253120241924-932

dated 26-03-2024 to :

A. Submit the present status of Sotid Waste, Ptastic Waste and Bio-

medicat Waste observed along the bank of river Suran.

B. Ensure that Sotid Waste and Bio-medicat waste dumped on the
bank of river Suran, Poonch in the area fatting between Sher-i-

Kashmir bridge and the conftuences of Poonch river and Belar

Nattah near Poonch town is cotLected, processed, treated and

disposed off in accordance with the Sotid Waste Management
Rutes, 2016, Ptastic Waste Management Rutes, 2016, Bio-medicat
Waste Management Rul.es, 2016 and Jammu and Kashmir Non-
biodegradabte material. (Management) handting and disposat) Act,
2007 .

C. Furnish Action Ptan and timetine regarding processing of Legacy
Waste dumped on the rlver Suran Poonch.

D. Submit a tist of officiats of MunicipaL Council. Poonch who are

responsible for continues viotations of SoLid Waste Management
Rutes 2016 from 2019 onwards for their prosecution under the
Environmentat (Protection) Act, 1986, appended as Annexure A.

2. That Directions were issued to Deputy Commissioner / District

Magistrate, District Poonch to submit a list of official.s of poonch

MunicipaL Councit, who are responsibte for continuous viotation of

Sotid Waste Management Rutes, for their prosecution under the

Environmentat (Protection) Act, 1986 appended as Annexure B.

3. That monitoring was got conducted by j&K pCC Divisionat Officer

Poonch to assess the status of Sotid Waste Management disposat &
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remediat measures, if any taken by Report Municipat Councit, Poonch

appended as Annexure C.

4. That CEO Poonch has submitted his repty vide NO. MCP/2023-

24/1A65-67 dated 27-03-2024, appended as Annexure D, to the

showcase Notice issued for levying EC d|.27.O3.2024 and submitted

that:

a. That Municipat Councit Poonch has notified Sotid Waste

Management Bye Laws vide notification dated 04-09-2019

pubtished in Govt. gazetted specifying inter-atia the fine/penatty

ctauses.

b. That site for Material. Recovery Facitities (MRF) / Waste Process

Centre has been ldentified and the same has been sanction for

construction of Material. Recovery Facitity and Compost Pad at an

estimate cost of Rs. 196.24 tacs.

c. That funds have been reteased by the Directorate of Urban Local.

Bodies Jammu in favour ot Municipat Council Poonch for

construction of MRF and Compost pad.

d. That Municipat Councit Poonch haver procured 05 garbage

cotl.ection vehicte with segregated bin facitjties and atso deptoyed

15 waste cotl.ection vehictes for cottection of ' 100olo door to door

waste in a segregate manner.

e. That Large scal.e campaign through IEC activities invotving sociat

groups, NGO's and Schoots for educating peopLe about the Sotid

Waste Management.

5. That in comptiance to the directions passed by the Hon,bte Tribunat

vide order dated 15-03-2024 in O.A No. 253/2023, the answering

respondent Committee has issued the order No. Oj - )KPCC ot 2024
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daled 22-05-2024 thereby imposing EnvironmentaI Compensation

against Chief Executive Officer, Municipat Council Poonch, to the

tune of Rs. 162.9 tacs, appended as Annexure E.

6. That, the answering respondent Committee vide communication No.

)KPCC/ON253120241945-952 dated 18-04-2024 has atready

directed to the Deputy Commissioner, Poonch:-

a) Ensure recovery of Environmental Compensation to the tune to
Rs.81 .00 lacs with interest @12o/o 'trom Chief Executive Officer,

MunicipaL Councit Poonch.

b) Submit present status of identification and altocation of suitab[e
[and for setting up sotid waste processing and disposat facitities.

c) Submit the minutes of meeting hetd to review the performance of
tocal bodies, on waste segregation, processing, treatment and

d isposal..

d) Submit a tist of officiats of Poonch Municipal Councit, who are

responsibte for viotation of Sotid Waste Management Rutes, for
their prosecution under Environmentat (Protection) Act, 1986,

appended as Annexure F.

The response and Action Taken Report by Deputy Commissioner

Poonch is awaited.

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte Nationat Green Tribunal. for

consideration.

sSL(.,t1,.".." €_
(Gha nstr-am Singh) D. 5..I+
Member Secretary

J&K PCC
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Annex - 4
Jammu and Jammu Pollution Control Committee

Paivesh Bhaval Foresi Complex ll Srlk Factory Road
Tralsport Nagar Jammu 180 006 ll Ralbagh Srrragar l90 OOB

The Chief Executive Officer
MunicipaI Councit
Poonch.

No: JKPCC/oA 2 53t 2o2u qfr - 93& Dt:26 March 2024

Subject: Viotation of Sotid Waste Management Rules, 2016 by Municipat
CounciI Poonch.

Reference: Show Cause Notice issued with regard to tevying of Environmental
Compensation for vio[ation of Sotid Waste Management Rutes, 2016
dated 09-03-2024, in OA No. 253 of 2023 titted "Raja Muzaffar Bhat vs

UT of Jammu & Kashmir" before the Hon'bte National Green Tribunat.

Whereas, disposaI of So[id Waste is primarity regutated under the fottowing
Rules / Act:
a. Sotid Waste Management Rutes, 2016
b. Ptastic Waste Management Rutes, 2016
c. J&K Non-biodegradabte Materiat (Management, Handting and

Disposat) Act,2OO7

Whereas, ru[e 1 5 of the Sotid Waste Management Rutes, 2016 prescribes

the duties and responsibitities of the locaI authorities and vitlage

Panchayats of census towns and urban agglomerations, which are

reproduced betow:

15. Duties and responsibilities of local authorities and village Panchayats of
census towns and urban agglomerations. - The Local authorities and
Panchayats shalt,-

(a) ptepare a solid waste management pLan as per state policy and strateg)/ on
solid u/aste management within six months from the date of notification of
state poLicy and strategy and submit a copy to respective departments of
State Government or Union territory Administration or agency authorised by
the State Government or Union territory Administration;

(b) arranEe for door-to-door cotlection of segregated solid waste from all
households including slums and informal settlements, commercial,
institutional and other non-residentiaL premlses. From multi-storage
buildings, large commercial complexes, maus, housing complexes, etc., this
may be collected from the entry gate or any other designated Location;

(c) establish a system to recognise organisations of waste pickerc or informal
waste coLlectors and promote and establlsh a system for integration ofthese
authorised waste-pickers and waste 60llectors to facilitate their participation
in solid waste management including door to door coltection of waste;

(d) faciLitate formation of Self Hel.p Groups, provide identv cards and thereafter
encourage integration ln so{id waste management including door to door
coLlection ofwaste;

2
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(e) frame byelaws incorporating the provisions of these rules within one year
from the date of notification ofthese rules and ensure timely imptementation;

(t) prescribe from time-to-time user fee as deemed appropriate and collect the
fee from the waste generators on its own or through authorised agency;

E) direct waste generators not to lifter i.e., throw or dispose of any waste such
as paper, water bottles, Liquor bottles, soft drink cans, tetra packs, fruit peel,
wrappers, etc., or burn or bury waste on streets, open pubLic spaces, drains,
water bodies and to segregate the waste at source as prescribed underthese
rules and hand over the segregated waste to authorised the waste pickers or
waste coLlectors authorised by the locaL body;

(h) setup material recovery facilities or secondary storage facilities with
sufficient space for sorting of recycLable materials to enabLe informal or
authorised waste pickers and waste collectors to separate recyclabtes from
the waste and provide easy access to waste pickers and recycLers for
collection of segregated recyclabLe waste such as paper, pLastic, metal,
glass, textile from the source of generation or from material recoveryfacilities;
Bins for storage of bio-degradable r4lastes shall be painted green, those for
storage of recyclab{e wastes shatl be printed btue and those tor storage of
other wastes shalL be printed black;

(i) establish waste deposition centres for domestic hazardous waste and give

direction for waste generators to deposlt domestic hazardous wastes at this
centre for its safe disposal. Such faciLity shalt be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometres
or part thereof and notify the timings of receiving domestic hazardous waste
at such centres;

0 ensure sale storage and transportation of the domestic hazardous waste to
the hazardous u/aste dlsposal faciLity or as may be directed by the State
Pollution Controt Board or the PotLution Control Committee;

(k) directstreet su/eepers not to burn tree leaves colLected trom street sweeping
and store them separateLy and handover to the waste collectors or agency
authorised by local body;

0 provide training on solid waste management to waste-pickers and waste
cotlectors;

(m) coLlect waste from vegetabLe, fruit, flower, meat, poultry and fish market on
day to day basis and promote setting up of decentralised compost plant or
bio-methanation plant at suitabte tocations in the markets or in the viciniry of
m a rkets en su rin g hygien ic co nd itio ns ;

(n) colLect separately waste from sweeping of streets, lanes and by-lanes daily,
or on alternate days or twice a week dependinE on the density of poputation,
commercial activity and locaL situation:

(o) set up covered secondary storage facility for temporary storage of street
sweepings and silt removed from surface drains in cases where direct
collection of such waste into transport vehicles is not conye nient. Waste so
collected shalL be collected and disposed of at regular intervals as decided
by the local body;

(p) coLlect horticuLture, parks and garden waste separate[y and process in the
parks and gardens, as Far as posslble;
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(q) transport segregated bio-degradable waste to the processing facilities like
compost plant, bio-methanation plant or any such facility- Preference shall
be given for onsite processing of such waste;

(r) transport non-bio-degradable ,vaste to the respective processing facility or
material recovery facilities or secondary storage facitity;

(s) transport construction and demoLition u/aste as per the provisions ot the
Construction and Demolition Waste Management Rutes, 2016;

(t) involve communities in waste management and promotion of home
composting, bio-gas generation, decentralised processing of waste at
community Level, subject to controL of odour and maintenance of hygienic
conditions around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in aLl

parks, gardens maintained by the local body and wherever possible in other
places under its jurisdiction. lncentives may be provided to recycLing
initiatives by informal waste recycling sector.

(v) facilitate construction, operation and maintenance of solid waste processing
facitities and assoclated infrastructure on their own or with private sector
participation or through any agency for optimum utilisation of various
components of solid waste, adopting suitable technology incLuding the
fouowing technologies and adhering to the guidetines issued by the Ministry
of Urban Development from time to time and standards prescribed by the
Central Pollution Control Board. Preference shalt be given to decentralised
processing to minimize transportation cost and environmental impacts such
as-

i) bio-methanation, microbial composting, vermi-composting, anaerobic
digestion or any other appropriate processing for bio-stabilisation of
biodegradable wastes;

waste to energy processes inctuding refused derived fuel for
combustibte fraction of waste or suppLy as feedstock to solid waste-
based power plants or cement kilns,'

(w) undertake on their own or through any other agency construction, operation
and maintenance of sanitary landfilL and associated infrastructure as per
ScheduLe 1 for disposal of residuaL wastes ln a manner prescribed under
these rules,'

(x) make adequate provision offundsfor capital investments as well as operatlon
and maintenance of soLid waste management services in the annual budget
ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid
waste management and other obLigatory functions of the LocaL body as per
these rules;

(9 make an appLication in Form-l for grant of authorisation for setting up waste
processing, treatment or disposal facility, if the volume of waste is exceeding
five metric tonnes per day including sanitary landfills from the State Pollution
Control Board or the Pouution Control Committee, as the case may be;

(z) submit application for renewal of authorisation at least sxty days before the
expiry of the validity of authorisation;

(za) prepare and submit annual report in Form lV on or before the 31thApril of the
succeeding year to the Commissioner or Director, Municipat Administration
or designated Officer;

ii)
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(zb) the annual report shall then be sent to the Secretary -in-Charge of the State
Urban Development Department or vilLage panchayat or rural development
depaftment and to the respective State Pollution Control Board or Pollution
ControL Committee by the 31st May of every year;

(zc) educate workers including contract workers and supeNisors for door to doot
coLlection of segregated waste and transporting the unmixed waste during
primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment
including uniform, fluorescent jacket, hand gtoves, raincoats, appropriate
foot wear and masks to all workers handting solid waste and the same are
used by the workforce;

(ze) ensure that provisions for setting up of centres for collection, seEregation and
storage of seEregated wastes, are incorporated in building plan while granting
approvaL of buitding plan of a group housingsociety or market complex; and

(zt) frame bye-laws and prescribe criteria for levying of spot fine for persons who
litters or fails to complywith the provislons of these rules and delegate powers
to officers or local bodies to Levy spot fines as per the bye laws framed; and

(zg) create pubLic awareness through information, education and communication
campaign and educate the waste generators on the following: namely:-

(i) not to Litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio4egradable, non-biodegradable
recyclable and combustibLe), sanitary waste and domestic hazardous
wastes at source;

(v) practice home composting, vermi-composting, bio-gas generation or
c o m m u n ity leve t c o m po sti n g;

(vi) wrap securely used sanitary u/aste as and when generated in the
pouches provided by the brand owners or a suitable wrapping as
prescribed by the locaL body and place the same in the bin meant for
n o n - b iod e gra d a ble waste ;

(vii) storage of segregated waste at source in differcnt bins;

(viii) handover segregated waste to waste pickers, waste cotlectors,
recyclers or waste colLection agencies; and

(ix) pay monthly user fee or charges to waste couectors or local bodies or
any other person authorised by the local body for sustainabiLity of sotid
waste management,

(zh) stop land tilting or dumping of mixed waste soon after the timetine as specified
in rule 23 for setting up and operationalisation of sanitary landfill is over;

(zi) altow onty the non-usable, non-recyclable, non-biodegradable, non-
combustible and non-reactive inert waste and pre-processing rejects and
residues from waste processing facitities to go to sanitary landfiLl and the
sanitary tandfill sites shall meet the specifications as given in Schedule-l,
however, every effort shall be made to recycle or reuse the rejects to achieve
the desired objective of zero waste going to tandfiu;
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(zj) investigate and analyse all old open dumpsrfes and existing operational
dumpsr?es for their potential of biomining and bio-remediation and
wheresoever f easible, take necess ary actions to bio-mine or bio-remediate the
sites,'

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it
shall be scientifically capped as per landfill capping norms to prevent further
damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and domestic
hazardous waste from households including s/ums and informal sett/ements,
commercial, institutional and other non-residential premises, multi-story
buildings, large commercial complexes, malls, housing complexes and the like
in compartmentalised and covered vehicle to the respective processing
facility.

Whereas, Rute 22 of the Sotid Waste Management Rutes, 2016
prescribes the time frame for imptementation of the said rutes which
is reproduced betow:

Time frame for implementation - Necessary infrastructure for
implementation of these rules shall be created by the local bodies
and other concerned authorities, as the case may be, on their own, by
directly or engaging agencies within the time frame specified below:

3

22

0+

# Activity Time timit
from the
date of
notification
of rutes

(1) (2',1 (3)

1 ldentif ication of suitabte sites for setting up sotid waste
processing facitities

1 year

2 ldentification of suitabte sites for setting up common
regionaI sanitary tandf itt facitities for suitabte ctusters of
[oca[ authorities under 0.5 mittion poputation and for
setting up common regionaI sanitary tandfitl. facitities or
standatone sanitary tandfitt facitities by att [ocaI
authorities having a poputation of 0.5 mittion or more

1 year

J Procurement of suitabte sites for setting up sotid waste
processing facitity and sanitary tandf itl. facitities

2 years

4 Enforcing waste generators to practice segregation of
biodegrada bte, recyctabte, combusti bte, sa n ita ry waste
domestic hazardous and inert solid wastes at source

2 years

5. Ensure door to door coltection of segregated waste and
its transportation in covered vehictes to processing or
disposaI facitities

2 years
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6. Ensure separate storage, cottection and transportation
of construction and demotition wastes

2 years

7 Setting up sotid waste processing facitities by att tocat
bodies having 100000 or more poputation

2years

8 Setting up sotid waste processing facitities by tocat
bodies and census towns betow 100000 poputation

3 years

9 Setting up common or standatone sanitary tandfitts by
or for atl [oca[ bodies having 0.5 mittion or more
poputation for the disposal of onty such residual wastes
f rom the processing facitities as we[[ as untreatabte inert
wastes as permitted under the Rutes

3 years

10. Setting up common or regional sanitary tandfitts by atl.

tocat bodies and census towns under 0.5 mittion
poputation forthe disposat of permitted waste under the
rutes

3 years

11 Bio-remediation or capping of otd and abandoned
dump sites

5 years

4 Whereas, section 9 of the Jammu and Jammu Non-biodegradabte
Materia[ (Management, Hand[ing and DisposaL) Act,2007 provides as
fottows:

Section 9 - Prohibition to throw biodegradable and non-
biodegradable garbage in public drains, natural or
manmade lakes, wetlands.- (1) No person, by himself or
through another, shall knowingly or otherwise, throw or cause
to be thrown, in any drain, ventilation, shaft, pipe and fittings,
connected with the private or public drainage works, natural or
manmade lakes, wetlands any non-biodegradable garbage or
construction debris or any biodegradable garbage by placingin
a non-biodegradable bag or container likely to-

i. injure the drainage and sewage sysrem,'

ii. interfere with the free flow or affect the treatment and
disposa/ of drainage and sewage contents,'

iii. be dangerous or cause nuisance or be prejudicial to the
public health; and

iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to
be placed, except in accordance with such procedure and
after complying with such safeguards as may be prescribed,
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any biodegradable or non-biodegradable garbage in any public
place open to public view unless-

(a)the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local
authority having jurisdiction in the area for the disposal of such
garbage.

Whereas, the Municipal Counci[, Poonch has been in continuous breach
and btatant viotations of Waste Management Rutes/ Act referred to above.

Whereas, the Municipal Councit, Poonch has fail.ed to submit a tenabte
response to the show cause notice issued dated 09-03-2024.

Whereas, contravention of provisions of the EnvironmentaI Protection Act,
1986, rutes, orders and directions issued there under is punishabte under
the said Act and this inctudes contraventions by Government Departments
as wett.

Now therefore, in view of the above position of [aw, the deficiencies that
persist in the imptementation of the SoLid Waste Management Rutes 2016 and in
exercise of powers under Section 5 of the Environment (Protection) Act 1986,
Section 33-A of the Water (Prevention & Controt of Pol.l.ution) Act, 1974 and 31-A of
Air (Prevention & Contro[ of Potlution) Act, 1981, the following directions are
hereby issued:

The Chief Executive Officer, MunicipaI CounciI Poonch shatt:-

i. Submit the present status of Sotid Waste, Ptastic Waste & Bio Medical.
Waste observed atong the banks of river Suran.

ii. Furnish quantity of sotid waste generated in Poonch Municipal Council
Jurisdiction.

iii. Ensure that no waste, whether bio-degradabte or non-biodegradabte,
from domestic or commercial estabtishments on either side of river
Suran finds way into the river, in viotation of the Water (Prevention and
Control of PoLLution) Act, 1974 and section g of the Jammu and Jammu
Non-biodegradabl.e Materia[ (Management, HandLing and Disposal.)
Acl,2OO7 .

iv. Ensure that Sol.id Waste & Bio Medical Waste dumped on the banks of

and the conftuence of Poonch River and Betar Nata, near poonch rown,
is cottected, processed, treated and disposed of in accordance with the
Sotid Waste Management Rutes 2016, Ptastic Waste Management
Rules 2016, Bio MedicaI Waste Management Rutes, 2016 and the

5

b
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Jammu and Kashmir N on-biod egrad abte Materia[ (Management,
Handting and Disposat) Act,2OO7.

Notify the waste collection schedu[e and method of cottection for
segregated bio-degradable and no n-biodegrad abte waste and cottect
waste in accordance with the schedute and method so notified.

Enforce performance of duties by the waste generators as prescribed
under rule 4 of the Sotid Waste Management Rutes, 2016.

Direct waste generators not to litter i.e., throw or dispose of any waste
such as paper, bottles, cans, tetra packs, frult pee[, wrappers, etc., or
burn or bury waste on streets, open public spaces, d ra ins, water bodies
and to segregate the waste at source as prescribed under these rutes
and hand over the segregated waste to authorised waste pickers or
waste coltectors authorised by the tocat body.

Furnish the action ptan and timetine regarding processing of legacy
waste dumped on the banks of river Suran. Poonch in the area fatting

and Belar Nala. near Poonch Town, as reported in the recent
inspections conducted by Pottution Control Committee, Jammu.

Submit a tist of officiats of Poonch Municipat Council, who are
responsibte for continuous violation of So[id Waste Management Rutes
from 2019 onwards, for their prosecution under the Environmental
(Protection) Act, 1 986.

Vi

v .

v t.

2
The response of Municipa[ Councit, Poonch must reach J&K Pottuti

Controt Committee by or bef ore 4th Aptil,2024.

Encls : Show Cause Notice
(Vasu Yad AV

hairman

Copy to the : .1. Financiat Commissioner (Addt. Chief Secretary), Forests, Ecotogy and
Environment Department, CiviI Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to Gow. Housing and Urban Devetopment
Department, CiviI Secretariat, iammu / Srinagar.

3. DivisionatCommissioner,Jammu.
4. DeputyCommissioner/DistrictMagistrate, Poonch.
5. RegionaI Director, J&K PCC, Jammu.
6. Director, Urban Local Bodies, Jammu.
7. Divisional Officer, PCC, Poonch.
8. Scientist 'A' ln charge Waste Management, J&K pCC, Jammu.

3 2,\
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flnnex- B

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silk Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, j90 OOB

Iet . 0191.2476927 mait - membeEecretaryjkspcb@gmart com

The Deputy Commissioner / District Magistrate
District Poonch.

No:JKPCC/OA2s3/2o24/ 116-qLj Dr:26March2024

Subject: Viotation of Sotid Waste Management Rutes, 2016 by Municipat Councit
Poonch.

Reference: Recovery of Environmental compensation of Rs. g1.00 Lacs levied on
Chief Executive Officer, Municipat Councit, poonch dated 02-03-2024, in
OA No. 253 ot 2023 titted "Raja Muzatf ar Bhat vs UT of Jammu & Kashmir,,
before the Hon'bte NationaI Green Tribunat.

Disposal of Municipal Sotid Waste is primarity regutated under the fottowing
Rules / Act:

a. Sotid Waste Management Rutes, 201 6
b. Ptastic Waste Management Rutes, 2016
c. J&K Non-biodegradabte Materiat (Management, Handting and Disposat) Act,

2007
d. Jammu and Kashmir Non-Biodegradabte Materia[ (Management, Handting and

Disposat) Ru[es, 2009.

The said Rutes/Act provides a regu[atory framework for proper cottection,
handting, processing and disposat of Sotid waste and p[astic waste. These rules atso
prescribe, inter alia, duties and res ponsibitities of District Magistrate, LocaI
Authorities, and the Pottution Controt Committee.

Rule 12 of the Sotid waste Management Rules, 2016 prescribes the duties of
District Magistrate or District coltector or Deputy commissioner which are re-
produced betow :-

(a) facilitate identification and attocation of suitable land as per clause (f) of rutes 11
for setting up solid waste processing and disposat facilities to locat authorities in
his district rn close coordination with the secretary-in-charge of state urban
Development Department within one year from the date of notification of these
rules;

(b) review the performance of tocat bodies, at reast once in a quarter on waste
segregation, processing, treatment and disposat and take corrective measures rn
consuLtation with the Commissioner or Director of Municipal Administration or
Director of LocaL bodies and secretary-in-charge of the state urban Deveropment.

Rule 5 of the Jammu and Kashmir N on-Biodegradable Materiat (Management,
Handling and Disposat) Rutes,2009 prescribes the Responsibility of the state
Government and Prescribed Authority.

1. The District Magistrate / Deputy commissioner of the concerned district or
any other officer nominated by the Government shal1 also have the
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responsibility for the enforcement of the provisions of these Rules within
the territorial limit of their jurisdiction.

2. The Prescribed Authority apart from having the overall responsibility of
enforcement of the provisions of these Rules along with the concerned
Deputy Commlssioners shall also have the responsibility to act as
facilitator and guide in the matters of dealing with non-biodegradable
material.

However, the Municipal Councit, Poonch has been in continuous breach of
Waste Management Rules/ Act referred to above, as per inspections conducted by
Pottution ControI Committee, Jammu.

Contravention of provisions of the Environmental Protection Act, 1986, rutes,
orders and directions issued there under is punishabte under the said Act and this
inctudes contraventions by Government Departments as wet[.

ln view of the above, and in exercise of powers under Section 33-A of the Water
(Prevention & Control of Pottution) Act, 1974 and 31-A of Air (Prevention & Control of
Pottution) Act, 1981, the fottowing directions are hereby issued:

The District Magistrate, Poonch shat[ -

i. ensure recovery of Environmentat Compensation to the tune of Rs. 81.00
Lacs with interest @12o/o from Chief Executive Officer, Municipat Councit ,

Poonch.

ii. submit present status of identification and altocation of suitabte [and for
setting up sotid waste processing and disposaI facitities.

iii. submit the minutes of meeting he[d to review the performance of tocat
bodies, on waste segregation, processing, treatment and disposat.

iv. submit a list of officiats of Poonch Municipat Councit, who are responsible
for viotation of Sotid Waste Management Rutes, for their prosecution unde
the Environmentat (Protection) Act, 1986.

Encls : Letter d ated O2-O3-2O24

(Vasu Yadav)
Chalrman

Copy to the:

1. Financiat Commissioner (Addt. Chief Secretary), Forests, Ecotogy and Environment
Department, Civlt Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to Govt. Housing and Urban Development Department, Civit
Secretariat, Jammu / Srinagar.

3. DivisionatCommissioner,Jammu.
4. Regionat Director, J&K PCC, Jammu.
5. Director, Urban Locat Bodies, Jammu.
6. Divisiona t Officer, PCC, Poonch.
7. Scientist'A' ln charge Waste l.4anagement, J&K pCC, Jammu.
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A n'rc-r -C

('()p-! t():-

| ) ivlenrbcr Secretary JKr)c'c Jarnnru lbr kincr infirrr,ation.

ffi Ciovernrncnt of.Jamrnu and Kashmir

ffi ^__ .r&K POLLIJ1ION CoNTItOt. COMMI.t_t.t,tU
\r/ (rF-F tCE OF THE REGIONAL DIRECTOR _ JAMMUpCC I'ort*':lt llhu,u.un. I;'o,?sr ('ilnpl..\. (itttttn!, l.ranspttrl l,ngoi, l-lrrn,ul, .]oorr*l:lllitJl r!-!rooaldlrcct,rlk.spc.lnrrt,ggna,l.crnr. l.rl,rl,arttrn-Zit19Zt,

^.1rnoffi*,y,,.,
[L. RcSional Dirccror

Iire C.hairrnan.
.lK Pollution ('ontrol Conrnrittee.
.lantrtru

Ntr. l'C'('/itl).tiN(.;t/t0tt;. il6 t,/ Dated: dZtOStZ[Z+

Strl-r-jecl: Ilon'blc N(i'l'r-nattcr titlcci lla.ja Muzallirr Ilhat V/s tjl- ol.J&K ancl ors in().,\ \o. 15.1,:t)ll

Sir.

with regard to thc strbjcct citecl above. kindl,l. llnd enclosed herewith tlre
|cl)()r't strhrrlittcd h-r' lx) I'}('(l l)oonch Vide his letrer No. JKpcc/Divlp12024163 ,Jt
l(),04,-r11'r4. lirr. litrthcr ucccssar_\ aclir,r, al -\ 

()ur c,d plcasc.

lrrrcl: ,As atr.r,c yours flaithfully.

-
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I rrf ,i{:!,icrl:ll []irector,
i',:,11..',',)r) lonl'ol Comnlitieu,

l r r :r'.1

tio: i( pCC ./O,vlPl2O24l L')
Dared:7lOal1a24

5ubjl'lct:. iiOn,blt NGT lrlatter titled tlaja MLlzafiar irhat Vi S UT of J&K arrd ors in o.A No.253/2023.

Ilcf : ilcc,/i1i)J/!A/ttiial/3286'8 7; Dared: a5l0l/2a24'

:r: I :i,rrr I c,l to above c'ri)ii3r''(: uble't' it is 5ubm;ltg'i that thc preSent slatus in the

m3',1{'r r imains alnrost si'inie ,'1tiiir icil'l' activity regarding iCcntif ication of site for

{l;r','}i;,1 r7:L.ovaIY f acilitt il''iRf ) i';l'''c bcen initialrr'j as per dol!rl'ntlti'5 i:y the

CtC) l'.'l.L Pconch (Copie: c'nclc;cd for reference)'

Ho'.r'ever the ground Positio n renlal ns the sarne anC N4.C poorrch is dL;rrrPing MSW

:rli n.'e i.K bridge P':c'r:ir

Frrrtirlr i!'s subrnitteC that the (rl1 !,i rorI nrt.ttaI con',p?nsation(El.- )

,]
irrrprsr:ci on M.C poonch \as not been depolltl lll"1"l-!J{:C poonch has elro aPPlie

t'rr ftr:icility certiflc.re ici thrr ttiv iclentified s!te from JKPCC as the c,Id sir.e rneasurin;,

,l,i.5r.r i(lr,:'l lCnd tranSfet t r-i lc iJ.C L'orlrrch at villrge kaslian 5t':r"cr rt:lected by tlre consulta! i1

poonch * llre 1:rts,:rrt

6,
J&K Polli.:licri i.

m

Poorrcl't

ior fu:.!l:ar ntcessarY action

Li::l;....,...
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, , \\'Il \I

6OVtrlN' ! tr. r (rF t!.ili rn I tfl nl IOnV Ot lA[lMU AtlO XASIIMIR

(lh'lrlCI: Ol: : Ill: I)t;l'U'fY COlllltl l.5st0NgR P00 IICII

:u5ir-'.ti Tr.r rlcr,'Altotnlont. t l:;lu Lirr(l lor Contt,uctloo of Solld Wntla 14anJgem(ilt Pl I r! Jt

\'iil,r(tc Kinuyiir, Tcllsll liil\ell, Olgtrlct Pooncll.

oRotR r{o: z/ or 2023
o,rci,j9:7 I -).^>)

\rhtrLrrs. D,rtldor trrbrn t-o(tl Booes rnm,nu 
"u- fo,n|too, #i1#ll'Jl:l"i,i .|,tt#

ll.O:/lil?:t aJs .o.iuest!{ lor t'tr'f(, ol S"ltc LJilc mea:lring 09 Kar

Itlnna'lf' r'i-: i'3': PG)n'h; A l 
rr tc ar'rre retrcr i;o' w?lLlll427'30 dAled

l.''f'cl ',1i.1''JJ"'J.,j' r.:. c.:c.:':d ?lC'] tt is Omcc lellc! t.;4,:--l;'\:t[:.] ir"".i.*.nt
ts o'1::. ,...nbi. sr.:. ,-i'' .,:: ':;'r:-:r;;i-tclertautst'rner't cr s(l'd !'/a5!e Manlgem?nt

'",," ","',-:rntij.hr,rc:. h3.,rii r3 :r.,,'i r"j ,iinr. runr nieasurirg.0glrl.l-:,y:",1,:riill"-l?r;li/iuoJ
\ti.r,:! llJr,r,rJi ,,nd !ubmitte!J ,, . ',,'- p,r.ri',i the siirri vrCe nft oiit't-'tt:.t l'io l'll'/OQ/71'1 ('J(L'd

l;.0: :ll. -l l l'.3e tfr-dld ; rr-" ,r''il :1 gJnjirQadccnr /'nd

',t,1:,--:! '.i'"t-i-t ita;) t 't i'"JrJf!l-'-llrclt"r(:rtlve Oltice: tr''rr't')31:c!-nr:Pg;'!r1'de

i-r:,..,i.,:t.-:,-rrt,;-DiP:'Ur/l5lC.!iii!lLi/'(,ir:!l:i l..r.l'.frnL€l!onarrlpi:o'rntoll-or'-l:i'titni
lc' CJ:t'?-: ! !, A!:l)3.lir'; ;{: and rrrr]md

',"ir ::!, :rlrgitur Urb' ' l'](r ll':Jlt! Jnil'lliu hn5 !!i'tNnllcatsd the ilc!!riut Dagers and rtlt'-lmq

$ i::,!;:,r:rr.:r,ri.,xri3lrrd)a:'J::';:;l;tti'1r'"-otlliprilzo::'zqllu'l;95'rted26i0B/2021:And
,,,.i'-,j:5' ]il.tl' C{,!,tIn:.ci.l .,]r l,ldrr li.J: ]i(t.lcris).,2c19 doi.:d' L)9.!3']ot9 has dJr},ori/ed

Dr2., at- i :jj^t'r; :c iai 1l' ''':''ir;i 
";'l;-iti'rli';e! kee.lronr 

'il 
eocin]Eances to t]re State

A.: : a: :'a, j'"r'rr'':r:t) " 

'- 
t'- t'i' 

"'l"el"de'clcpnrental 
pro!tars Ei''!lin L\cir 

"'jrritorinl

,, ., r.r .=,. L,j;rc .r ,: ; - .' " :'lil-yi :rt l{6/l cl '1 lJ(:t filnu'/iSn i5 rtquted for

;r-al .:.):.'./. I lt'(ct''-t''. !f { 
"'rc";'"1 

Il31r39gtlertPiantPmllfr'"'hi':li5 letsUrJ' !r-l Kanal

;1| :, ..: r- : .' :;! .J t cto\;].1u. i' .', ,'.' :9,,t: for-!rr.,silr c| s3me ln rlllur of oiie(tolat,: oi Litbrn

l- i: :, -r'ri i.

Ir,. i. l,:,,'
r:-i; -',rl , :':r: :')'):.)- -r I . i r out c[ xlrasrd No. 1'16/l

mr rlde Gort. Order llo: 30'P.EV(S) ot 20t9 doted:
of Villng..: LEn'.'Yian,

Uru::n Lotal Bodies,

'1qh5rl Havell

Jammu fur
i ,.. ." i .., ., , .. i.r,L:. / !,JnrltIt! in favorJr of oire(torale of

l'lanagerlr':nl. planl Etunted at t4llage Kanuylan, Tens;l

,:;'y
I

;
.t

5.

tJ-

7

lJi ii'iio:nl!tir:n [o:
t lniriiclJl C0rnntlsSio,ter (ll!vaiur: -)&il limnlu/5rlnag0r,
Conlrlsslcncr/Secreirri' tri Gr,!(,rrment Revenuc 0epartment J&K )JmrllulSdnagar,
[)i /iii3ral Corrmlss]onef JJ'nn!.
L\lrcoo: Uiran LocJl []sJles -l,trnmu.
,''chsl dJr rlJ..,ell, fcr ne:essaq ac,.:ln.
Cli,:l Lrec''jrive oftlcer, l.lu1l,.rp,rl Ccrrncii Poonch for necessary dcucn,
(,llr:i I l:,

SCan
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,l i'(' )tt!:ll
' ,' ,i,:,r ''

:t.'ll \
.. I .,. ,.'... ...

OFIICE OF TI-IE iT]UNICIP.TTI, COUNCIL POO]']CH
$

'' ^' : ; l )irt'td:' O i' lr" / c' i' ''

.fr:I: i-:.ri) ':i1i!'n .rf !sliilr'rl. fr:r fcrlting o,I lilunicipal Liln(l 'llu;rtcd 
n1 :"ill;r11e

li'.:r-ti.ln ijoottclt l

!.r:,:i'.' :.llc: lo l.{. :i)}'lccl citei 'bo''c' 
Il is submjltcci lhal thc i:iila lailC

::'.!'-',:::a;3i..':,-ll:.'icriSi:r;;rli:.il;j'll:\r:llagel{uryianPocnchhesber:n 
l:::':ie:reC

::::ra* :,:.',i.::r:cii)ai Ccur':;J irc'rnclt vide o:dev Nc' l4 c:t2023 Calocl 08-03-2t'23 :iCe

i:a::!.::::':1 | c. i-)Ci)/tr;J3ijq j j.]:':'l 06-09'3023 for const:'Jction ldaterial ?'Nco?er/

;::iII; r: : t t !.,) j j V,'a s: c l'1 ar; 1r' rtrt: i: lrcit;l'

/r- 'r 'jr i'l I :rr;: 1"li-'c!:e' ic kinil;' i:'i!t instrr'r:r:: io Ih9

. .: ! r.itlij'i.tii | ;,r Ii'j'..'i'i:l:eafore:aiJ[t:-:'i;c': i-lur:':il' "'rd s-

''..1','.:',a'>',,':. 1 :'t''tt" i)' t-:""'":ri : i' :i:'1 1':ri:5t',

Y.,'.," I-'rhf',ll'r

Counc:l
Poonch

SCann
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: l,n )' ,C\l

. \1 i'"' 'i) l\ '' r)\lll( r' '

t t'"
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1 '."t.;:: ;' :'

0FTICE OF THE NlUNICIPAL COUNCIL POONC}I.

.'--.iu*uir, 
eopoonch-jk@nic'irr)

l),rtctt - ':,'i)-)'il5

l:1.:.i:r"r:::r'tjt)r'clt:'-'(l'ilt"ti;lit':ttr:tttt'ctttrn;[inclenul':st'J:)cre""ltnlcJpi'
.':.:":;::: i;.-1... IiL,|-l()rl I)I!,,J:,1:e.i i'l.,,ri:e..}:.cctlLi,lij'agurrcl,rc. I,\V.(RiiB,} I),:prt,

I i ; a:'i ;: ; . '; i-llc:tt"' ot'i'l":t' i;': i(c'covtry ttnt'liri 'u"Kun";"''" 
h'iving estlrnalec

il .;::li'1r':1:'':'i' 't': l i5 i! lar':

i,,.:r.rir::.:. r:.:r':,vt:ierctltar',.Ieir':l.siiltcl11,iilat'ealreaclyt;L:entrensferre0ior
rr::, ),r:.r;;,,: : 'i ''1:;l':ria'"ii:" tl' it' 1:'''';';il .{ii1 

}il:l by thc [)t:-'r:ty Comnri;:;ir.rtter'

j',,l,'l,n , icL,: it: :.: l'rr l'i l;l l'j- ) it i':l:: t r'' tt':r"t'

(Cij!,s',ij(i t( r r;r:l',' .ltitill)rjzcli lbr adrrri:tis:rltivt JI-rpro /'il ;lnd

Yor.rrs l;rrtltfullY

ExecLtti"'c

lrlunicip;rl Ccr

Scan Slcann

J
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OFFICE OF TIiI MUNICIPAL COUNCIL POONCtl

(E nrail : eopoonch -ikCD n ic. i n)

taf...aalat*rllira

. r: :, . .l : ,

' i i tl

il:rtr.:. ., -'i',.- ".-,', 
?->

.::i,. li :i 'r'r"' r l l :l ''l l'iil)

.: ii'

:i ,: .r' :, , :'' '' ::' 'r i .'rt', :, i' ;,, :,]:::li:::lil[:;i,,,Ti l;,1,:;.j::{jj",'];,i:{jjl
.:: . ri:::r.:-,,,i.,:iir:j r",,tlrifc!: 't.' l'','.'' ::;ll,:::,"",1;,,""", .r,,,;, sl Piri) 'lt,t t::itls rrl

a,,",',{'..t ;tO,' ltril sltcij l3ill"iirl(' rl'(liit:rnU pll(rlo

4,,,, ,,i,,.. , 'rl' :'l br: ciJllst:1)'lti: : !ll\"t11 bcli';i'i:-

':. .:.ie.'-:i Cc'l:r::ost ['A[-r r"'i:ir ';Irrl: 'i"l irllr t' 17 ]'ltr'

l. ie:;ii: iit i'i": [i (li'rn3'th) \ i'i'tr' dli]l X5 (Depth) Icet'

::. : iu:rt rii i';iil :;iroL'rl'J Dc ot] )rrtl siie lr'iih rhrce sirle drainrlte attd onc leach ari,l Pit'

'l lrr 'ci ;: '., ', : j t': 
';'e(lueslt'ii 

i I r:l: c[:i rl:c iieltl 'engineets 
iol pl'cpf,r'rtioll oi deraii

;t;, ';r,; ""t: "'b"ljt;'itr':r 
i.:'ir r-r:r''r iruceisilry a(f ioil 

Ytrurs iirithfulll;'

xgctlLlvc

),lrrnicip;tl

SCannecl wlin
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t ('"1":11 il I ootrc\t
...!rill t/

r . . . i .l, t t t u r.'.t. . .

t*>

ol'{ lct' oF TllE rxEcut lvr I N6lNIER pU,'D(n&R) DtvtStoN pooNctl

,:

No. rrr,trlo.trl* LUt tr i,, -. 
61

Uatc0

Subjr'ct :. S.tbnrission of LstirllaleloPn for Accord of Adrninistrative Approval

Bclferan(o. \ Jrrr letter N0. MCP/2023/f468-34 Dt:05'01'2023'

K : ily f i"L; c'icl"r n" lrcrt-'with the below ntentioneC detailed esllrn'rte/DPR

i:, ...:!() i: i i i.ii:inutri:.rt, A;,;,;r.r l: .tnJ ;rronSe rlr,lnt oi f unli: fur ihtr 'r'oar of l'll3-24 sc

lr i:l iia .'. f,ri z'r l;.J 9u" i.-) l!:n :u' :

itanre of work

Iacility cr:d CornPost i'dJ

Arnount [in

- 
tacll _

. _) r:
Pc,) nrh

Yours faitlr{ully

.r-r.'r*[#K-
"d,r'6(nas) 

oirision
Poonch

(.'., ,1,,---

i l)r:lrict l)ev,:k.lsr crt i; rirtti:lir:rler Puonclt for favut crl iniorntltion
r' ,i>i rtotr[ []r.u",,lirc L,g,r t ur ;j\!D(iiAiii 5rrtr Dlvi:iur, Puur,ultfut irtfurtrraitiuri

Scan ed wi

i,, t
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. il

i 'liit:r' r,l 1. ;, 'r.1,tnii i1t;tl i)r,rirrr:il i'ri"rl"lr

iit,: i).ilr.t.;r,
Urbr;r -1,:al liodies,
J:t rir rlt t: .

iii). i.ic;,1;0.11-2.ii / ( 1,.) 11;1751(-)1ct:''Q2'7()2rt

StrL,j:..i. - (-ttttstrr:c1'c:r lll iiitr;ilil(l Corlri)o3t l)a(l (ot?ttcr*:itlts"'tt'r'

S;,

ii.ir,-ii,'-.:1ei tlle strl:rluiI c't']'l atlcvc, irr this conrrectiorl firrtJ t|tC'rilitt)

ir:i.i., I r .t ,.ipy a:i i'lt,iiL [ '..r;'ril R'-:llort tci establislir;teirt oi 5clid ir'laSt'''j

I'iar:;;v;:r:i'l'r i)ro.1ect {oill;)rists ol l"lateri'il Rccr-rvery i-iciitf;' Conrport Pad'

.''r',',,.'t: .",:art:r. iri"c:l- irl srtf elc at Solicl V,JtjS]'t Milnagerrltrrt Site

. '.' : .: " -)'''l 'ifl l:Ol''l 
"f

'r' ' ' l) rt ' ]'<Cc 'Jf State la:i': l1a5 olteacl Seen
:..:.. ,.. ,. !! ,,.!,i!.v,. e''illlt a ;ricce of Slate lel:rlj lras alreaa'/ Deer

':t,;tii.::recioresublishnleiitofsolitJWasieManagernentProjectat'Jillage
-,, iirp I-i;.niriv i.t.;'tttr;iSsioner PcOnch vicle Ortler Nc' 14 oi 2023

: - ')"- -t itte "-t/-\.

a,l'.t:'.) t' c,lti'.20? i.

-1':,.:';::. ,'t:, r' j5 tr::jl;a-51';C '.. 'r. llJiv ''rr'ltilclize for extcLtilltl of the sititj lvork

..)iil:t i,Ll;, tirrou,Ji: ,r)(,:.,,.t rr(j aUUtlc'l PW(R&ti) t-replrttnent Division

a .. .,-, I

Yours falthFully

Scanned'r/lth Llar i:Scallrr
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.tl \

-Hl,ifr H l:,f,,',! i I li iltiHH | ), i,,1,, ;,i,,,',..'..,orcr..l.ili;:i'..,,..,.;;;"1:,Ll:,iiii,,.,n.,,,,,..u,.,

lll{en r 41111,1,'1 -,: r: v t tgl

l.i: ::,:l _E\cc.Uil\r o.|cr,,Ii.rl:li$l cc(r().rt
):,-l:cit

No.:'DULBJ/pssttox 
| -\1 ,, . ,.t., onra<r:.\(\ lo7l2o2^.

su5r-Authori.ntlon lor,conrtructlon ol HRF !nd comporl p;rd vrlth,hcd AtH.unlcipal Council poonrh.{cr :' Chlct ExecuUvo officcr, poonch lcttcr Ho. Mcp/202:l lSTtJ datl,d05/02/2024.

.'-r r1,11111'O tc t:,1' 51'3,,.-' J,r,.:'r[c.cna0 capricned o]:r., irp;rovar i5 hcreb/-':.:',r.: :' 'Ccnstructiun ot F1{f antt ComposffiO uritf, rhed for t4C poonch.
'' i:," , : .'-'- I i!.ld ccst ,:, -:.( _:ltr. .i.i ,,..c5 crr ni ii.iurr.nt llnJn.lill ,i e:lr t / c..,r tol-\','l.l :r' ;r;.. -ir, : Cf S,1-:-: t.n.,_;.. :..t:,:icrr(SO,,f lU j - --

' i.i\ ;L : r: ,-, .r!' . ,t :,1,-:lr lr: rt]uaSL{-1 alter fL:l :,,,{trl ll:t !./,Jl . _uie: -..a;')'-::-. .:.,:r; ,.,jth :_i:-.rs -r, ,1 Li,.s1.:J,r,,e i!,fr(r,,irl, TS, i.l cl;.!, l, !\e-t:r..i.:rl_er\I tt: ,-',i t, L':.l ln pit:tr;,]:jl ".1, . aa ra! !, ;,r...]l5 lrOrn lre lniD ,j,t:rlr:,,inq tlcaa,,, Ht.:':-i,.:.::ir,:.i i_,r,:,ttj!,r i,,,: a,,-,- .r.;.,iitirDr Oi,r Sion,pOOnC1. ih,1 ;1,Jihgi1lg1,:,., I,Cra':a:'"cr ( | ',\Ctl-s, l! iru,i,u,C, ,,.aJ,ral t0 tr,r "lCherence of ell co.J.rl formdlrb15 as
i'.i :;ti1!a u:tce! rNle.

I Ir:,ecuent uf)cr, ti;c iia!e, autf,o.izaLicn already cc.r,,,eyed vide tlris o[IceIt'.'.er ttc. L't;!UlP&5/1021/123.it.;.t,8 Cated 1g/10/2021 anrcuntirrg to Rs, BS.ll tacs!':: lt'.2;,;::y'r n qr:estjon ncl,,,i.a..; 1.,1,?l c,:f,,c(,llp(j,

yours falthfully

ft ----' Dlroctorlt'1",-
U(ban LocalBodler
J \i:rmmu

Copy to the:. , :i ,:'.i -:r_ r-tc:y to tnu (:r,;^.ljsr,:rrer/Secreiary 
tO GOVI,, H&UDD, J&K OVllj":;..,;r,t i.ii, J,lmrnu,.S.r1,1g,:. ,lr ,rforrnallon-oi ttre CommfssloneriSluO.y,iili_f fD i:!:rY,svrrrrrrr)iltultuf/)ecTe 

I ,
, -[.,. ]

., '.:rS..i ':
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tlo

ot,Pf:-"Q3:-lilLt

bj Iechnlcol Soncllorr

Rr:'Ietcncc:.Accorc! ol Acir:r]nlrlrallvo Appro,/ol Chlct Et.ecull'.tc .Qtllcet
Aiurrlclpol Council -Rolourl vlde ordar No 11, 15'lr1C(P) al 2024

L\r:leci 1q.02.202,r

R':ietence: ' Execullve Englr:ccr pV/D(n&B) Dlvlslon Pooncil:'ldc leller l'lo

i & BIOB/'l 3067. i,,/,t olerl 01.03-2024.

licn
ilcmo of Y/ork Amounl

(Rs ln locs)

I?{ ?.r
-ll-- 

^t 
)lCi' tedc Recovery conrpost

i'-::: t- t'i,:i 5r'/lr1 ai \ ;ll ;',i : r''' c;) -:tt,i'ooniil

Youis iciliriuliy

I

,K,hltl)
Superlnlentllng E

FOoilctl

ge:$t?./!el, t!,13 -{o

ccl: .

S r'

i'.iJl','l;nd 'na.-,5i,;l h':rew:in 1nc Appiicollon lori':clriliccl 5e:11on ol lhe

belc"..n:€"1liJnccJ schemcs in re:ir.risilo ,tirrniler cl coples olong l';ilh lechnlccl replrl,
,.r3!lr{:cl (,1 cOil cielOiled esllr:icte: cnd necCssory Ciro\ving lor fO,;Our oI furlircr

Coci ro ri,r:. ,CtJ}o!:t;ul:n"''"
r. futcutjvu Enging6l pr'lDiRa,Bl Divi:icn pconch ror rnrormollcrr preoro.
? Oiilce Rcgorcl Fllo

I
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.:,, i

()1fi r:c ol',hr, t,y:1,:.,j1rl Courrcrl r,,r{in{:ll

I:" 
t " :i' l,\l;.rt, ;t: i\r)[)t.)yai tor. r-,::t:,,itt:.iii--n ri . ,....;t;t,

atl-I,,,': 
F'r ' i""; r121" 

3r c<lir,rrc:;t pil(J ,.,irir ,,,:\:<: ,:i t1 .t,1(ipeiL0tjn(. I ,( t(i,

(i) t,,'t,,,,, ,
,f".l.- . ' I ' ' \',,"., tC tJi,.r i,iutlictl).ti i,,rt;ttiu, yesli:d ii; GOyt.

,;.":. ' ) r' ':i'' i r{ ) ( i 207rr (r.,tcd l4 ii;1 7,)7rr.\'irl )lri1r)l,.cr r ..f ,!eL,rilcci project tietr;cr[ 1t,,, tirc Err:r:uti,,,e

:;|t.n"ltt:' 
f ! 'i jlllr) l)r\, \ion ?oclcltt/ir)': i,ir-t. et,lJlD.i)l12:.,t,,-67

dnt*,.i (.):..t,.1,.i;,.i

,lili .,1,i rr .. i :

Bodils Jl, t.,,.,.,
10.02 ,2r 2.:

coirvcyed by the Directorate of Urban Local
vide i,to. DULBI/P&S/,20 24i6407-AB Cated

o.r,cr No,l6' 
t 

-ltc1r; of 2o2c
Dated: ltt -oz-zozq

,.,, ,:.':,.'""::t;,ll i::'':''t 'ested under section ii& iii, Dctca.ltion or Fnanciarr-ri...i : ..) _i,t l..tulrcr2,il iio.lirs vesterj in Go,,t. Order l{o, 52-l( (HUD) of 2020c;,.ti:: :.i i)_.Z020, S.r.ct,::, i:; i.ereSy accoiiietJ to the gr.tirl cli Administraliveit'tc::,','','or "con5l-rirc:icrr , r r.i;ri-' ar RecoverT Faciriry {r,1iiF) ti crrrnp,:st paditl t/.::r,:,;:,:l Caunt:j) P )a.tt: .1,. rl,i;rr;,: l(anLti,iarn pooncl :,.i(;r ar: <jntCur:t ,ri: |ts.1':4.:-:. ! r: : L),/ Cellif i._r S,,,/t,. ,.tr );oitt:. t cl Sr,,,lclrn Bh. r.ri i.,i..:,ic:i.t (SLii,l Ll)

:: :, 
'- 't ed:: t't;-'ri.'i -.1 ;-r.,'.r, ,s !.,lj.ci ro .r: rrr,,.:.v;.q ccr .,to.s

ti

rii
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-l-ha,: tile Electr ical,rl"li:ilraIlcr:l nnd electror:i,: c()rnpc:i,jni:.; atr.
iiuilrrrrtiaate(i aitii .cr-irr <.ally vt:tterJ by l.hc corrrl.,r:lilr" ilutirori:ril:, oF

ijla,i,irl lleld.
-:'hat trt stan(jJial sii)cc;rlcitti0its.rrc foilorjcd as 7:t.: (.?','iD, i12l'.. ':', i.5
slaitiii!r(Jii.
itat ti:c drcr;ine:, .rr, ./rtttscJ by the contpctcrtl ;luthoritY tefore

tlxeail:l!rit Of tlte ryCi[.,:;.

-:-1ii:t titt: ral.es for th! it,('r1tr;, not covcred in JK-50R or ar,y otller rclcvanl

S,:1,:'l.rl':, sltall cc.rl,rt;r i,l Anaiysr: of raries based o:r au|.hintic Dal? ?oav',

tu l). computed arn(l r[,ri.o/td i]y lhe conlpcfent,rulilority vieil before

invii:rtrOn Of tender:; in itc;,1.6;166g y,,ith sct cOdal prOrrc: rrcS

Th.rt thc lunt;:-Sr,ri:r ;:rovi;rorts, e,titer irr'.erms oi 1)crcelltJUe or fixed as

Ir'|alri lcr certain c{rntiri-)rt(ilrL5 of the IIPR ale pro"'i:llollal and shell L;e

:..i1.1r:'.'1 to dcllrlc-c :js'iii,;,li(': i:ased crr acttial dei'rlls/recuiremenLs and

-r: I ,:t.'. rJlej. t: ). f ., :. .:rrl .rl)r)ri:'iJ tly thr' al"l:;.'le lt arut:','lrrties

'.'.'e,, ,Jjij:'e rn'.ite i:i (.:','i,(llrj I l a:coriJince u,'1[]r'r1r 
'i''al tlrocr(lure5'

i;la:t ti;r. ;;orl'itli-] ll(,C:i, :,;-j':ij c- Jpprcr':C ticsi:l' ::'-ltlilslrilr;L;iit'l:enrs,

:iri: ir.ilile dS i)er l&( i)','lii :,r:lr*rirllc cF ral€9 for c'lcrld(:irlq purpoSe oF

:r'r-i :rI f i,--CtS.
-lr.:t e-tunc]eriirJ rt]"(lrl ;: jollcwed ior lixation oi tiit al^iard of ccntract
t:r .:{.::(:t:lian ol i.i e 0,.}.:i:'.. fra!;nlertl:atiort oF pi"ojeCt', t'.'hilc teniering,
i., -, -' .il t;tteri.

BY ordrrr

.:t

Scl,'

Admir:istrator
l'lunicipal Council Poonch

(.,1p',' t6 1; -
l. []ir(rctor Urban Lci:i:l Docljes, J.mmu for klnd inforrnation please.
2' Eze:L:li've frrginc';r Ijy'lili&B) Di'rision pooncl) ior irrfornration and

r a': -'J rJry ,J!tit',l,

.1. r'rr;.11,11 91;,.ur r'r!r,ric,i.rar ccunc-ir poonch fcr inforrnarieir and
irecil:;sary actic;),

,i Clrl..c ordcr llle.

t.

lican ned ll',ith 0am.jc;,] i rr,
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,4nne:r -D

Office of the Municipal Council Poonch

The Regional Director,
J&K Pollution Control Board,
Jammu,

No. MCP/2023 -241 /B65 *L2 Dated:)?'03'2024

Subject: - Show Cause Notice for levying Environmental Compensation'

Sir,

Kindly refer the subject cited above, in this connection, it is submitted that

Municipal council Poonch is highly conscious of the fact that the solid waste

is required to be dealt in a scientific and environmental friendly manner as

per the mandate of Solid Waste Management Rules 2016' Municipal

council Poonch has notified solid waste Management Bye-Laws vide

notification dated 04.09.2019 published in the Govt. Gazette specifying

inter-alia the fine/penalty clauses as well'

It is submitted that Municipal Council Poonch has taken several steps to

resolve the long pending issue for disposal of municipal solid waste in an

environmental friendly & scientific manner' site for Material Recovery

Faciliues/lvaste Process centre has been identified. The same has been

sanctioned for construction of Material Recovery Facility and Compost Pad

at an estimate cost of Rs. 196'24 lakh.

The Administrative Approval was accorded and the executing agency i'e

PW(R&B)Department,DivisionPoonchwasrequestedtoexecutethework

as early as possible' The funds have already been released by the

Directorate of Urban Local Bodies Jammu in favour of Municipal Council

Poonch for construction of MRF and Compost Pad'

The Municipal Council Poonch have also procured 05 garbage collection

vehicle with segregated bin facilities and also deployed 15 waste collection

vehicles for collection of 1000/o door to door waste in a segregated manner.

scanneo wrtn uam5cann
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A large scale campaign through (IEC) activities involving social groups,

NGO's & Schools have been undertaken which educate the people of the

town on:-

1. Practice segregation of waste at source so that the collection team

gets facilitated during collection process.

Z. Installation of twin bins at different location i.e for wet & dry waste.

3. Reuse the waste to the extent possible for their personal and welfare

of society.

4. Minimize generation of waste to help in keeping the town neat and

clean.

It is as such requested that the show cause notice issued may kindly be

withdranrn/cancelled and provide some time for compleUon of these

projects.

Yours faithfully,

Poonch

Copy to the:-

1. Director, Urban Local Bodies Jammu for information.

2. Member secretary, District Environmental committee Poonch for

information.
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GOVERNMENT OF UNION TERRITORY OF,AMMU AT,ID ,(ASI{MIR

OFMCf, OF TIIE mPu-ry COHfi tSSIOlItrB POOIIIoII
SubJect: Transfer/Allotnlent of state Land for construcuon of solld wasta Management ptant at

Village Kanuylan, Tehsil Havell, Dlstrlct poonch.

ORDER NO: of 2O23
Datedl

rl,

,,,rlrr,^llE:::r Director Urban Locar Bodres Jammu vrde hrs No. ouLillzozztzlgg-gr datedzllutlzuzJ nas requestred for transfer of State Land measurlng 09 Kanal for establlshment of Solld WasteI'tanagement plant poonch; And
\thereas, Tehsildar Haveli was dlrected vlde thts offlce letter No. Dcpt4l4zl-3l dated25la7n0B to identifo State land measuring 09 kanal ror estabilshment oi solra waste Managementfacrlity Poonch; And

whereas, Tehsildar Haveli has ldentified state tand measuring 09 Kanal out of Khasra No. 146/l ofVillage Kanuyian and submitted Revenue papers of the same vide fris office letter No. THloQlTl4 datd27s7'2023 The type of Land is recorded as ianjar qadeem] Rnd
whereas, Revenue papers were forwarded to chief Executive officer, Munlclpal Councit poonctr videthis office letter No' DCP/Wi516-18 dated oqrcelioii iorir$r.ntic.uon and praiJr"nt of turmal Indentfor C-ompetent Authority; And
whereas, Dlrector Urban Local Bodies Jammu has authenilcated the Revenue papers and retumedthe same along rvith fiormal indent vide hls letter No. DrLntpGi'zozs-z+lzeg3-96 dh;d 26l0st2aB; And

- whereas, J&K Govemment vide order No: 30(Rev(s) of 201g dated: 05-03-2019 has authorizedDeputy commissioners to transfer state Land upto rb xinar-rree from alt encumbrances to the stateGovemme-nt Deparfinent/(s) for public purposes/aeruloprn.nt l profiri -;lthin 
their tenitorialjurisdictions; And

whereat state Land measuring 09 kanal out of Khasra No.l4G/1 of viflage Kanuyian is required forpublic purpose i'e. for construction of Solid waste Maragement ptant poon.rr, tnritr'is ress than l0 K.analand, as sudt, under the competency of under slgned for 
-transfer 

of same ln favour of Dlrectorate of Urbanloal Brdlier., Jammu,

No: DCPTW D 7- t f
Dared; oE laglzozg
Copy for lnformaUon to:

1. Flnanctal Commlssioner (Revenue) J&K Jammu/Srlnagar.

!: if,[i:Hl'#ff,;;,:?#'to 
eove,nment nuvenl. bJp.,t .nt r&K rammu/sdnasar.

1, !*aqr Urban Locat sodiei jirmu.
I. I:l1lf9.r Havefl, for necessary acflon.

l: #i!?[iu,ve 
officer, Muntcipat Counc, poonch for necessary actron.
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OITICE OT THE MUNICIPAL COUNCIL POONCH

it

nf

Ezecutive Engineer
PwD (R&B) Div.
Poonch

No: N'!C/P/2023r lo? 'l

9\

r'',v

-4.'?)

Daled:- Af- la- Z.oL3

Sub preparation of esllmillc for fonclng o[ Munlclpal tand slluated at village

Eunyian Poonch.

Krnrilyrelertothesubjectcitedabove.Itissubmittedthatthestateland

::iee.surinc g kanal under Khasra No. I4G-l at Village Kunyian Poonch has been transfered

}r lavour of lrtunicipal council Poonch vide order No. 14 of 2o23 dated 0&09-2023 viCe

enciorsement irlo. Dcp/lrAlsg4s dated 0g-09-2023 for constnrction Material Recovery

Fecil.iry under Solid Waste Management Project'

As such you are requested to kindly issue instruction to t!:e

coflceffi?dquarter for preparaHon of estimate of the aforesaid fencing of Municipal land so

tjrat the said vrot?' could be executed at the earliest'l 
,

Yours fai

o

,l

t_

Council
Poonch

1

I

i

t t'l
r l"

J

{

t
(

I n'l/ \i'
it-

,:t
,^"..7
,l
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f, OFFICE OF THE MUNICIPAL COUNCIL POONCH

(email : eoPoonch'jk@nic'in)

Kindry refer to the subject cited above, in this connection; find encrosed herewith a copy

of Detaired project Report prepared by the executing agency i'e' Pw (R&B) Deptt'

poonch for consrruction oi tutr,..iJ Rl.ou*ry Faciliri at-Kunuyian having estimated

cost amounting to Rs'115'49 lacs'

percinent to mention herethat a piece of s*te rand have already been transferred for

establishment of Material n..ou.if-rl:lIy^^(MRF) by the Depury Commissioner'

Poonch vide order No. 14 of 2023 dt' 08-09-2023'

Therefore, it is requested to kindly authorized for administrative approval and

execution of said rvork'

Yours faithfullY,

*!t+**(****|l**tt!t***

The Director,
Urban Local Bodics,

lammu.

No:- tr'tC/P /2023 / l3 5 o

Subject:- Construction of MRF at Poonch'Iowtl'

Sir,

Datecl:- l&-17 *hT)

Ch Executive 0

MuniciPal h
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v OFFICE OF THE MUNICIPAL COUNCIL POONCH

(Email : eopoonch-jk@nic'in)
!t* |l rl * * *+ * **l.ttt t ttl *

The Executive Ettgineer,
PW [R&B) DePartnlcnt'
Div. Poonch.

No:-MC/P/20?3/ l3 85-
Subject:- Subnrission of estitttate for compost PAD'

Dated:- I g ^ta- >o)_ 4

Sir,

Kindly refer to the subject cited above, in this connection; find encrosed herewith a copy

of communicailon received from Directorate of urban Locar Bodies, tammu alongwith

composr PAD and shed template including photo of compost PAD' The details of

."*p.t, PAD to be constructed is given below:-

L. Area of Compost PAD with shed: 30 Mtr X 17 Mtr'

?. Leach ate Pit: B flength) x (width) X5 (Depth) feet'

3. Slope of PAD should be on one side with three side drainage and one leach ate Pit'

Therefore, you are requested to direct the fierd engineers for preparation of detail

estimate and submission for further necessary action' 
Yours faithfully,

Ch tive

MuniciPal ch

Scanneo wltn uam5cann
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iyr OFFICE OF THE EXECUTIVE ENGINEER PWD(R&B} DIVISION POONCH

To,

Tryffixecutive Officer

l,Muncipal Council Poonch,

No, R&B/D .etJ.>ebs-61 .

oarca. aS--&.>Y

Subject :- Subnrission of Estimate/DPR for Accord of Administrative Approval .

Refferance: Your letter N0. MCP/2023/1468-34 Dt: 05-01-2A23.

c:-Jtt,

Kindly find enclosed herewith the below mentioned detailed estimate/DPR

for Accord of Administrative Approval and arrangement of funds for the year of 2O23'24 so

that the work can be put to tenders.

Yours faithfully

er

B) Division

Poonch

Copy to the :-

1. Distrlct Development Commissioner Poonch for favor of information.
2. Assistarit Exe'.utive Err5,irrccr P'WD(R&Bl Suli Divisioii Pooiich fui inforriiatioii

S.No Name of work Amount (in

lacs)

1 Construction of Material Recovery Facility and Compost Pad

under SWM at Kunuyian Poonch.
216.57
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Office of thc Municipal Council Poonch
*'|*,1**+

\.
The Director,
Urban Local Bodies,
Jammu.

No. MCP 12023-24/l S z.Q dated:4J.02.2424

subject: - construction of MRF and compost pad for Poonch town.

Sir,

Kindly refer the subject cited above, in this connection find enclosed

herervith a copy of Detail project Report for establishment of Solid Waste

Management Project comprises of Materiat Recovery Facility, compost Pad,

chowkidar Quarter, Fencing of site etc at solid waste Management site

village KunaYan Poonch.

pertinent to mention herethat a piece of state land has already been

transferred for establishment of solid waste Management Project at village

Kunayan by the Deputy commissioner Poonch vide order No' 14 of 2023

dated A8.A9.2023.

Therefore, it is requested to kindly authorize for execution of the said work

under SBM through executing agency PW(R&B) Department Division

Poonch

Yours faithfully

ll
icipalM
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p n I sn Tsnff srs"-aLln mm *fi n*IktmnJr,,

PIIEstn rilImJnf llrhsMrl tn$,
(ltrll lln{ (}rtrrln, h}*t I lrlrl intllwl (lllkt, Jr*rt*'r I(shlt{mQrpr.I{dratrr {$*H-m$ffi.$:ffii,

Tha Chtef Exrnr$w Ofl1*r,
l,lunlclpll Councll,
Poffi$.

No.rDULBIrPrsrlora I (\.f1 -,$q rrttcr'[r lor;a*lt'
t

Subr-Authorladon fUr Conrtructlon of tlRF and Cornpo*t prd urltlt thcd *[
tlunldpal Councll Poonch.

Ref :- Chlef Exacluvt Oftlctr, Poonch tettar No. MCP/,]A241578 detd
05/oe/20t{.

Sr,

In reference to the subJect and reference capgoned above, approral ls herebry

conveyed for'Construcfion of MRF and Compost paa with shed for MC Poofidr'

ruth an estimapd cost of RS,_fgE44 fr* Jutfnb the current flnanclal year b/ dts[St tl)

S\,tSl conrponent of Swachh Bharat Mlssion(5BM'U)'

ThefundsforthePurp,oseshallbereleasedafterfurnishlngther,rork(bne
ceni'ficate along wlth coples of Admlnistrative Approval, T5' Allotment'' pre{xe(utlsl

and post-execution photographic evidence of worla from the lmplemenung ageney' viz'

mncsned Execuuve Engineer PWD(RAB) Divlsion'POOnch. The authoriza$on fos

executlon of works, is however, subJect to the adherence of atl codal formalities as

prescribed under rule.

c-onsequent upon the above, authorizatlon already conveyed vide this affi
lefrerl.,lo.DULB)Pesft02t|L?346.48datedt8/10/202tamountingtoRs.85J3h(s
for the wor* in question now has been cancelled'

Yours fatthfultY

Coprt to tfie;- r^ _r-_.
1, tor. Secretary io the comrnlssloner/secretsry ,!.9 Glut' [e!??r,i-qK sy

Secretarrat, Jammu/srrnagar for rnformatlon of ,rthg.c0mmrssbnef/seaehry,

Scanned with CamScann
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1.,
I ofl'icc rI tlr. [Vlr'rrricilr^r crtrncil I)n'ncha.al}la+

The Executivc Engirrcer,
PW(R&B) Departrtrent,
Division poonclr.

No. ltlC/Pl2O23-2,1/ lGlcl - ?.o 
Dated: tS ,O?,ZOZ4

subject: - 'construction of Materrar Recovery Facirity (MRn & c.ompoEt pad
tvitlt slred at lvlunlcipal Council pobnch, eieiution or *tir $rereof.

Sir,

Kindly refer the subject cited above, in this connection; find enclosed
herett'ith a copy of Administrative Approval for "Construction of Material
Recovery Facility (MRF) & Compost Pad for Municipal Council poonch at village
Kanuyian Poonch" for an amount of Rs. tg6.z4lacs by debit to SwM component
of Srryachh Bharat Mission (SBM_U).

Therefore, it is requested to take fufther appropriate necelsary action in the

matter.

Matter may be treated as most urgent.

Yours faithfullY,

Chief r,

Municipal

Copy to the:-
i. Administrator Municipal Council Poonch for kind information.

2. Dealing Assistant for follow uP'

ch
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(} Oflice of the Municipal Council poonch
******+

Subject: Accord of Administrative Approval for'construction of Material
Recovery Facility (MRF) & Compost pad with shed at Municipal
Council poonch,.

Ref.No: (i) Delegation of Powers to the Municipal Bodies vested in Govt.

Order No. 52-JK(HUD) of 2020 dated 14,02.2020,
(ii) Submission of detailed Project Report by the Executive

Engineer PWD(R&B) Division Poonch Vide No. R&B/D.B/L2565-67

dated 05.02.2024.
(iii) Authorization conveyed by the Directorate of Urban Local

Bodies Jammu vide No. DULBI/P&S 1202416407-08 dated

10.0?.2024.

order r-roi6lt -luc1r) of 2024

Dated: ltl -az-zozq

In exercise of Powers vested under Section ii & iii, Delegation of Financial

Powers to the Municipal Bodies vested in Govt. Order No. 52-JK (HUD) of 2020

dated L4.02.2020, Sanction is hereby accorded to the grant of Administrative

Approval for "Construction of Material Recovery Facility (MRF) & C.ompost Pad

for Municipat Councit Poonch at village Kanuyian Poonch" for an amount of Rs-

tgS.Z4lacs by debit to SWM component of Swachh Bharat Mission (SBM-U)

The acco rd of administrative approval is subject to the following conditions

that;-

ii.

The works are executed strictly as per the Codal provisions, Financial

propriebl, approved specifications and within budgetary allocation.

The AAA shall not be treated as an authorization to spend money which

is not provided for in the budget and completion of these schemes shall

be ensured during stipulated periods to avoid any revision.

The proposals are strictly devised and designed as per the latest relevant

LS Codes and Specifications of PWDICPWD, Morth/IRS and that the other

relevant rules, procedures and guidelines are strictly followed during the

execution of the works.

The e-tendering mode is followed for fixation of award of contract for

execution of the project and working DPR is followed in the formation for

BOQ for e-tendering purpose of the project. Fragmentation of the project

while tendering in not allowed.

iii.

i.

iv

V
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r v. That the ElectricaflMechanical and electronic components are

authenticated and technically vetted by the competent authorities of

relevant field.

vi. That the standard specifications are fotlowed as per cPwD, NBcc & I's

standards.

vii. That the drawings are vetted by the competent authority before

execution of the works'

viii. That the rates for the items, not covered in JK-SOR or any other relevant

Schedule, shall confirm to Analysis of rates based on authentic Data Book'

to be computed and approved by the competent authority well before

invitation of tenders in accordance with set codal procedures'

ix. That the lump-sum provisions, either in terms of percentage or fixed as

made for certain components of the DPR are provisional and shall be

subjecttodetailedestimatesbasedonactualdetails/requirementsand
relevant rates, to be framed and approved by the competent authorities

weil before invitation of tenders in accordance with set codar procedures'

x. That the working BOQs, based on approved design details/requirements'

are frame as per l&K pwD schedure of rates for e-tendering purpose of

the Projects.

xi.Thate.tenderingmodeisfoltowedforfixationoftheawardofcontract
for execution of the project. Fragmentation of project' while tendering'

is not allowed.

BY order

sd/_
Administrator

MuniciPal Council Poonch

Copy to the: -

L.DirectorUrbanLocalBodies,Jammuforkindinformationplease'
2. Executive Engineer PW(R&'B) Division Poonch for information and

necessary action'

3. Account officer Municipal council Poonch for information and

necessary action'

4. Office order file.

Mu Counci ri
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242



i Office o[ the Municipal Council Poonch
,k**{.***

The Executive Engineer,
]PDCL,
Division Poonch.

No. MCP 12023-241 16>-* . bt

subject: - Electrification at MRF Site MC Poonch.

dated: rc,A2.2A24

5ir,

Kindry refer the subject cited above, in this connection it is submitted that

Municipal Council poonch has initiated the process for establishment of

Material Recovery Facility unit at village Kuniyan Poonch' 63 l$/A

transformer and other equipment's are required to be installed at site for

electrification of MRF.

Therefore, it is requested to direct field engineers for preparation of

estimates and submit for further appropriate necessary action'

Matter may be treated as most urgent'

Yours faithfullY

M

1. Administrator Municipal council Poonch for kind information'

2.DirectorUrbanLocalBodiesJammuforkindinformation.
3. Incharge electric wing MC Poonch for follow up'

I
i',,

;r
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a

o

Govcrnmcltt o

of thc Executivc linglnc
f Jamrrrtt & Kashnrir
cr, Iilcclric Division 'IPDCL Pooncn

No. BDFI QTttoJt /
Dated:. o> - oV ->'t-S

Thc Chief Executi.vc ()lliccr'

#;;lP"t Council loottch'

Sub: - EllSinctrtion o[ fvIRIr Sitc IilC I'oonclt'

Refi-YosolficclcttcrNo.I\lCP/2023-z4tl62fl.3ttlatctl:16.02.7074.
sir' 

In relcrcnce to tlc subject citcd above' In this -,T:::::":t:-:::':t:::, *

Fngmeer Elesdc sub Di'ision JpDCL lroonclr survcyecr thc site anci submitted the physical and

financial Parameter:

that an arnount ma-v dePosit in favour o

rtis 35 izuch

ttris Pividon so lbat the 1r/o;[cab be taken uP in hand'

r

'Yorus

vlsron (IPDcL)
onch

Sub DMsion Iurankote fot information'

i'

.:

tf': .n . ,.'': i t.' I
"i.

.,. t't
I

Physical Parametcrs Amoust

Required

in No/I$/
Sub StationIIT Linc

Kms

S.ITo.

9.00

LT Line
n

0.80

9.00

Scanned with CamScann
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-1

c

,. oi,o.ff,ntf:Iilli,::rl#fit:rffl#;,
rr.,, l..rr r.rl.r1 .,.tr..ri,,.! 

(llnll tloarl (fi6p16v, Ho.rr (.hlrrl Jlrr6llort ()6lre, rimmrr)
ir'rl1.r1rrirt.r111.1.,,!,.i.1,r1,.,r i,i,11l ,,rr,,,,rr,j;:;,: 

: r,,,,"t'r,,,,1,r,,,,t,1.,r,,,r,,,,,, ,,,,,_,

sub:- 1' Release of furrds un(lilr c.apex il$ tr €r the direct lanE afHonh,le ilGT.

Ref : - 1' li't'l("]:;t' Lll t,(:l Nou | ')/( ,1p0x/ I r ,ilI.,k,r I fi( Al )1.)D1l(..lrl( illtt.trlica-l3tl 7-ry-'1,
.l0l'l ' I .' "l l'l tl.ttt.tl () lr l//,r0/.1 i,,.,lr(:(l llrrorlrlh $f Al4.r lry llrt:r.trtt F$rar.,..q,
HOttsrtttl Atttl tlr [r,ttt [)gvt,lttltrttgrrl [)r:plrlrnen t )ptV , (.r11 /,qr.7r! 

4y;2o

-lantrrrr,'Stlnaq0f )

f. Re['as* lctter No. ]JLID'I)LANO-OCApEXlZbtZOZ3-}tl/ZAZZA4 rlar.ril 0t.LZ. 2017.

order No. o 7 -DULBJ of zO24
Dated: - ,5 ,0?,.2024

Sanctron is hereby accorded to the release of funds to the tune of Rs. 56.00
lakh (Rupees Fifty six lakh only) for "Electrification of various MRF sites" auiol ti.
everla..rle funds under Capex as per the directions of Honb'le NGT under Gap fundin g aEairs
CS\\'Ap in favour of P&AO, Municipal Council/Committee Basholi, R.S.Pura, Arnia, Etshnah,
Dco;rch, Ghou lrlanhasan and Parole through BEAMS for the financial year 2023-24 unCz:

ir1H.{217-Urban Development (Capex Budget) for further depositing t}re same into 14il-814j-

fir",ii Deposit as per the breakup given below after completing all codal formalities as r:Q':ir::
,:nder rules, during the current financial year,

(Rs. in Lacs)

s.N
o.

Name of Work Name of
ULB

+l
ca

1. Electrification of MRF Project 8.00 Basholl

of MC Basholi.
2. ' Electrification of MRF Project 8.00 R.S.Pura

of MC R.$.Pura.
8.00 Arnia3. Eleccrification of MRF Project

I of MC Arnia.
8.00 Bishnah4, ' Electrifi cation of MRF Project

of MC Bishnah.
8.00 8.00 Poonch

5. Electri fication of MRF Project
ofMC Poonch.

Ghou
Flanhasan

Parolc

6. Electrifi cation of MRF Project 0.00 8.00 9.00

of MC Ghou Ma nhasan,

7. Electrification of MRF ProJect 0.00 8.00 8.00

of MC Parole. 1.50 Jourian
8. Electrifrcation of MRF Project 1.50 0.00

of MC JOurian,
9, Eleccrifr n of MRF Project 12.00 0.00 12.00 I VijaYPurcatio

af MC ur
10. Electrificatior

of MC Khour.
nof 1.50 0.00 1.50 Khour

15.00 56.00 71.00

.f

Total
Released

Funds
now

released

Funds
already
released

8.000.00

8.000.00

8.000.00

9.000.00

0.00

Total

MRF Project

5 nneo wltn uam5cann
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Amount
s.No Particulars of ltems

'tL.r,
.94.82

CONSTNUO ION OT MATTRIAT. NTCOVTRY rAcll-lTY

loi'.t
101.08

CONSTIIUCIION OF COMFOSI PAI) WITII SIIED

z

7.63
CONSi RUCTION OF CIIOWKIT) AR QUARTEN

s
I'.t-"''' '

12.85
r-irv nr KUNUYIAN

ftNclNG O[ Ir{ATER|t\L N[COVERY TACIs '/
27L-i4TOTAL A

GRANDTOT

NAME OF WORK :- CONSTRUCTION

Engineer

OF MATERIAL RECOVERY FACILITY AT

KUNUYIAN POONCH

PWDTR&'8}flrMivision

,$j-3?on'n

Engineer

R&B} Divisiorl

Poonch

SCanneo wltn uam5cann
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oFFtcE oF THE EXECUTTVE ENGTNEER pWD(R&Bl OtVtStON POONCH

To,

The Superintendlng Englneer,
PWD(R&B) Clrcle Poonch.

No. R&B/o.B t l9c6?- A?
fiilqd;- ol ?6a -2o21

SubJect:' Submlsslon of DPR/Estlnrates for Technlcal Sanalon under Swtrt.

Referance:-1.Chief Executive Of{lce/s AAA Order No:-161S-MC(P}of 2024 Dated:'14'OZ'

?02a.(Copy enclosed for referencel

2.You r I ete r N o. SE P I R&g I 2223 oated :-22-02'2A24.

Name of work
5.No

196.24
Recovery FacilitY)

KunaYan Poonch'

MRF (MaterlalforestimatesiledDeta at villageswMunderpadcomPostand
1

Amount [n lacs)

Yours falthfullY

Divillon
Poonch

for informallon'

CopY to the :'

1. Dirtrist OcveloPment Commlslloner Poonch for favor of lnlotmatlon'

Executlve Englneer PwD(R&B) Sub Olvltlon Poonch

;2*rdttanr

/

o \

Scanned with CamScann
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Sir,

, As deslred Klndly flnd enclosed. herewirh the below mentioned detailed

estimate and drawiner.ft"r doineil$ n3edflf forTechlfcal,$nalll underSWM at villase

Kunayan Poonch.

\
i

I
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Sitf Factory Road

Transport Nagar, Jammu, 180 OOO ll na;Uagn, Srinagar, 190 008

I el' 0191'247 6927 ; mail - membersecretaryjkspcb@gmail com

Subject :- Levying of Environmental Compensation on Chief Executive Officer, Municipal Council Poonch for

violationforViolationofSolidWasteManagementRules,20l6

oRDrR No . "!_i:r..:; 
or2oz4

Whereas, Environmental Compensation was levied upon Chief Executive Officer,

Municipal Council poonch by J&K pollution Control Committee for the illegal act of disposing

off the Solid Waste in an unscientific manner vide Order No. 06 JKPCC of 2023 dt.22-02-2023

to the tune of Rs. 81.00 lakhs and same has not been deposited by him so far and;

Whereas, the Divisional Officer, Pollution Control Committee Poonch, after conducting

latest inspection on 13-07-2023, reported with photographic evidence that unsegregated and

untreated solid waste mixed with Bio medical waste is still being disposed along the bank of

Suran River, poonch, near Sher-e-Kashmir Bridge in blatant violations of Solid Waste

Management Rules,2O1 6 and;

Whereas, with continuous failure on part of the Chief Executive Officer, Municipal

Council poonch to dispose off Solid waste in a scientific manner, series of show cause notices in

light of the directions of the Hon'ble NGT for levying of Environmental Compensation were

served upon Chief Executive Officer, Municipal Council, Poonch, latest vide notice No'

JKPCC/LSJlg76/2020/155-60 dt. 09-03-2024, calling upon him to show cause within l5 days

from its issuance as to why Environmental Compensation be not levied upon him in light of the

directions of the Hon,ble National Green Tribunal and approved guidelines framed by Central

Pollution Control Board and;

Whereas, matter was accordingly, examined by the Technical Advisory Committee (TAC)

constituted by the JKPCC, for expert assessment and evaluation of Environmental Compensation,

which recommended levying of compensation for a period from the date of issuance of order of

imposition of Environmental Compensation for the period from.22-02'2023 to 27-04-2023 (64

days) amounting to Rs.43.2 lakhs and from the date of issuance of order of imposition of

Environmental Compensation for the period from 28-04-2023 to 31-01-2024 (279 days)

amounting to Rs.119.7 lakhs for 343 days and cumulatively amounting to Rs.162.9 lakhs

(Rupees One Crore Sixty Two lakhs and Nine Thousand only) as per the directions of

Hon'ble NGT and guidelines framed in this behalf'

Now, therefore, in view of foregoing reasons, Environmental Compensation' under

polluter pay,s principle, to the tune of Rs.162.9 lakhs is levied upon Chief Executive Officer

Municipal, Council Poonch for the period of violation of Municipal Solid Waste Rules, 2016'

commencing from the date of issuance of order of imposition of Environmental Compensation for

the period from 22-02-2023 to 27-04-2023 (64 days) and from the date of issuance of order of

*{,Qr.-
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imposition of Environmental Compensation for the period from 28-04-2023 to 31-01-2024 (279

days) in total for 343 days of violation.

The Environmental Compensation/penalty for which such violation of environmental
norrns shall continue at the appropriate rate as per environmental laws and approved guidelines on

day to day basis till compliance is made by the concerned Urban Local Body.

Accordingly, the Chief Executive Officer, Municipal Council Poonch shall deposit a

sum of Rs. 162.9 lakhs (Rupees One Crore Sixty Two lakhs and Nine Thousand only) as

Environmental Compensation in the Environment Compensation Fund Account No.

0023040510000001 in J&K Bank within 45 days and on lapse of above said period interest @
12Yo on the compensation amount shall accrue, at the risk and responsibility of Chief Executive

Officer, Municipal Council Poonch.

As approved by Competent Authority.

Encl: EC sheet

("n",,#f,ff.ffi
Member Secretary 2f-.5. ) +

No. : JKPCC/LSJ/MC-Poonch/87
Dt.- \L 0s-2024
Copy to the :-

6t2o2ol l- or qKPCC

Copy to the:-

l. Commissioner/Secretary to Gol,t, Housing & Urban Development Deptt. J&K Government, Civil
Secretariat Jammu for information.

2. Dy.Commissioner / District Magistrate Poonch for information and necessary action
3. Director, Urban Local Bodies, Jammu for information and necessary action.
4. Regional Director, PCC Jammu for information and follow up action and has reference to his letter No

PCC/RDJ/Consent-O/20241 4080 dt. ll-03-2024.
5. Chief Executive Officer, Municipal Council Poonch for information and compliance.
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest comPlex

Transport Nagar,lammu, 180 006

A^,." * - F

\

lt

The DeputY Commissioner / District Magistrate

District Poonch.

No: JKPCC/oA 25 3/2o?4/q1S-qSL

subiect: Violation of Solid Waste Management Rules'

Poonch.

Reference: i) JKPCC/OA 253l20241916-9?3, Dt: 26 March 2024'

Dt: 18 April 2024

2015 by MuniciPal Council

t and disposal.

nicipal Council, who are responsible for

Rules, for their prosecution under the

ii) Recovery of Environmental Compensation of Rs 81'00 lacs levied on Chief
,Executiveofficer,MunicipalCouncil,Poonchdatedoz.o3-2o24,inoANo.253

oi iorr,u"a "Raja Muzaffar Bhat vs UT of Jammu & Kashmir" before the

Hon'ble National Green Tribunal'

May Please refer to the directions issued by this office vide No : JKPCC/OA

253120241976-923,Dt:26March2024'lnthisregard'requisiteinformationisstillawaited'
which may be submltted within a week's time'

l. ensure recovery of Environmental Compensation to the tune of Rs' 81'00 Lacs

with interest @LZYofromChief Executive Officer' Municipal Council 
' 
Poonch'

ii.submitpresentstatusofidentificationandallocationofsuitablelandforsetting
up solid waste processing and disposal facilities'

iii.submittheminutesofmeetingheldtoreviewtheperformanceoflocalbodies,on
waste segregation, processing, treatmen

iv. submit a list of officials of Poonch Mu

violation of Solid Waste Management

Envlronmental (Protection) Act, 1986'

Encls :As Above
I

(Vasu Yadav

p cn.i'..n
Copy to:

l.Financialcommissioner(Addl.chiefsecretary),Forests,EcologyandEnvironment
Department, Civil Secretariat, Jammu / Srinagar'

2. Commissioner/Secretary to Govt' Housing ind Urban Development Department' civil

Secretariat, Jammu / Srinagar.

3. DivisionalCommissioner,Jammu.
4. Regional Director, J&K PCC,Jammu'

5. Director, Urban Local Bodies, Jammu'

6. Divisional Officer, PCC, Poonch for information and necessary action'

7. Scientist'A' ln charge Waste Management, J&K PCC' Jammu'

Silk Fadory Road

Rajbagh, SrinaSar, 190 008
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